I N THE SUPREME COURT OF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON

CONTEMPT PETITION (CIVIL) NO 172 CF 2010
I'N
VWRIT PETITION (ClVIL) NO 354 OF 2005

O P. BHANDARI PETI TI ONER
VERSUS

Bl MAL GURANG & ORS. RESPONDENTS

ORDER
Consequent upon the dismssal of Wit Petition (Gvil)
No. 354 of 2005, nothing survives in this Contenpt Petition for our
consi derati on and deci si on.

Accordingly, the Contenpt Petition also stands disposed

of .
Ordered accordingly.
....................... J.
(H. L. DATTU)
....................... J.
(MY. EQBAL)
NEW DELHI ;
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